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8ri V.K.Singhs* learned counsel vfor th
appllcant did not appear wheu the case was cﬁlled
out o |

sri ‘A»'.K’.Chaturvedi% learned counsel Hr
the respondents is p'rasent-

The case is adjourned today but it is pro-
vided that if %P9 one appears on behalf of the
applic33nt on the next date the O.A".is likely to be
dismistsed for default. | |
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